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RULE 	4 ) 
CENTRAj, A14',1INiST RAT IVE TRIEUNA.L 

GUWAHATI BENCH 
. . . 

OIDER SHEET 

• Original Application No. /V3 

Misc. Petition No./ 

Contempt Petition No/ 
'I 	 Z r,.-s1 	 - 	 -• 	 / 

JLLcL.L0L1 

pplicnt (s) 

— Vs. - 

esponent (s) 

dvoccte 	for the applicant (s) 	J'1C 	t 1 J1Jk! 	cJ 

dvocete for the respondent Cs) 

Ntes of the Registry 	Date 	 Order of the Tribunal 

	

2463.2003 	Heard Mr.Chanda, learned 

counsel for the applicant and also 
baU° 	 Mr.A.Deb Roy, learned Sr..C.G.S.C. 

•f01rn*fltO e S 	 The application is admitted, 

call for the record. 
1j51 	 List the case on 28.4.2003 for 

7 	 order. 
NI 	

j 

Member 	 ViceaChairman 

bb 

28.4.2003 	Put up again on 26.5.2003 

to enable the respondents to file 

1 	 written statement. 

L 	V 	
• 	 :•• 	

Vjce.-Chajran 

m 

j\ 

\s 	
' 	_7 	

•• 	/ 
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.26.5.2003 Present : The Hon'ble W. Justice 
D.N. Chowdhury, Vice-Chairman. 
The Hon'ble ?. S.K. Hara, 
Administrative 

No written statement so far 
filed by the respondents Put up 
again on 24.6.2003 for written 
•statement. 

03 

Member 	 Vice-Chairman 

M15  

	

24.6.2003 	No written statement is foth comi- 
ng. Put upágain Ôn28.7.2003fo±, 
written statement. 

tL 	 . 	 Vice-chairman 
mb 

28.7.200 'Preènt : The Hon'ble ib Justice L.N. 
Ghowdhury, Vice-Ghairman. 

• 	 The Hon'ble W. N.D. Dayal, 
• 	 . 	,.,• 	 Member (A).' 

• 	The respondents are yet. to file. 
• 	. 	 . 	

written statement. ,P. A. Deb Roy, learned 
Sr. C.G.S.C. appearing onbehaif of.the 
respondents stated that he has recejved the 
instruction. Accordingly the case is 

	

- 	 adjourned for four weeks for filing written 
statement. 

* 	List again on 26.8.2003 for 
orders. 

• . 	. - 	. 	 .Tv' 	er 	 Vice.Cta,irman 

	

- 	 mb 



O.A. 5212003 

1 	 3 
26.8.2003 Present : The Hon'ble Mr. Justice D.N. 

Chwdhury, Vice-Chairman. 
The Hon'ble Mr. K.V. Prahaladan, 
Administrative Wmber. 

Mr. A. Deb Roy, learned Sr. C.G. 

S.C. appearing on behalf of the respond-
ents stated that the respondents are 
filing written statement very soon and 
require6 two weeks time to complete the 
process. List again on 23.9.2003 for 

written statement. 

Member 	 Vice-Chairman 

mb 

23.9.2003 	Written statnent has been filed. 

The case may now be listed for hearing 

on 12.112003. The applicant may file 

rejoinder, if any, within two xxx weeks 

from today. 

~ 42 

Mnber 	 Vice-Chairman 

/ 

bb 

/ r 	 3 

19.11.2003 Present : The Hon'ble'Srnt. Lakshrni 
Swaminathañ, Vice-Chairman. 

The Hon'ble Sri S.K. Naik, 
Administrative Member. 

Mir . G.N. hakrabarty, learned 

counsel on behalf of Mr . M. chanda, lear' 

ned counsel for the applicant and Mr. 

A. Deb Roy, learned Sr. C.G.S.C. for the, 

Respondents. 

H. 	 Reply affidavit is on record. At 

the request of learned proxy counsel 

for the applicant list the matter on 

20,11.2003. 

Member 	 Vice-Chairman 
rnb 	 ( 
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0.A.No.52/2003 

20.11.2003 Present: Hon'ble srnt Lakshmi 
Swamjnathan, Vice-Chairman 

Hon'ble Shri S.K. Naik, 
Administrative Member. 

ShriM. Chanda, learned counsel 

for the applicant and Shri A. Deb Roy, 

learned Sr. C.G.S.C. for the 

respondents. Court time is over. List 

on 21.11.2003. 

Member 	 Vice-Chairman 

nkm 

21 .11. 2003 	Mr.M.Chanda, learned counsel for the 
• applicant. 

Mr.A.Deb Roy, learned Sr.CdG.S.C.for 
the respondents. 

At the request of learned counsel fox 
the applicant list on next Divison Bench 

Memer 	 Vice-Chairman 
bb 

22.1.2004 	Present: Hon'ble Shri Bharat Bhusan, 
Member (J) 

Hn'b1e Shri K.V. Prahladan, 
Member (A). 

None for the applicant. Mr A. 

Deb Roy, learned Sr. C.G.S.C. is 

present. Mr A. Ahmed, learned Advocate 

submits that in the cause list his name 

has been wrongly shown as the learned 

counsel for the applicant as Mr M. 

Chanda is actually the counsel for the 

applicant. Registry to make necessary 

corrections and show the name of Mr M. 

Chanda as the counsel for the applicant 

instead of Mr A. Ahmed. List the matter 

for hearing on 25.2.04. 

Member (A) Member (J) 

n km 



O.A. 52 of 03 

2.4,04 
	

Present: Hon*ble Mr.Kuldip Singh, 

Member(J) 

They Hon'ble Mr.K.V.Praha.adan, 

Member(A) 

On the prayer of Mr.M.Chanda1 

learned counsel for the applicant 

the case is adjourned to next 

Division Bench, 

Member(A) 	 Member(J) 

18.6.04 
	

List before the next Division Bench. 

Member(A) 

n km 

Present: Hon'ble Shri D.C. Verma, 
Vice-Chairman 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

Heard Mr M. Chanda, learned 

counsel for the applicant and Mr A. 

Deb Roy, learned Sr. C.G.S.C. As per 

separate orders the O.A. has been 

decided. 

k___ 
Member 	 Vice-Chairman 

Im 

26.8.2004 

/ 

NO 

A 

c2) 
/,, 

ai 

/& 

/I 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAJiTI BENCH 

1 	52 of 2003 

DATE OF DECISION 26.8.2004 

M Madonna Francisca Nongrum 
0 • 	 ," . . . . . . 	 ° ° • • • • • • • • a • • • • • • a a • • .. .PPLIC.A1JnIl(S) 

1rM. Chand and Mr.s S. Seal 
FOR THE 

H 	 APPLICANT(S). 

-VERSUS- 

of India and others ••, ••• 
... •. ... . . . . ..•..... , RESPONDENT(S) 

MrA. Deb Roy, Sr. C.G.S.C. 
FOR THE - 

RESPONDENT ( 3).. 

HON' BLE MR. SHRI D.C. VERMA, VICE-CHAIRMAN 

T HE HONt.BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

Whether Repoers of local papers may be 1lowed to see the 
judgment .7 

20 
1  To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment ? 

40 	Whether the judgment is to be circulated to the other Benchs ? 

Judgment delivered by Hon'bleX1en 	Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 

Original Application No.52 of 2003 

Date of decision: This the 26th day of August 2004 

The Hon'ble Shri D.C. Verma, Vice-Chairman 

The Hon'ble Shri K.V. Prahiadan, Administrative Member 

Ms Madonna Francisca Nongrum 
D/o Mr H. Nongrum, 
Presently working as Stenographer Grade-Ill 
through Contract Labour under 
Postal Civil Division, 
Shillong, Meghalaya. 
By Advocates Mr M. Chanda and Mrs S. Seal. 

- versus - 

The Union of India, represented by the 
Secretaryto the Government of India, 
Ministry of Communication, 
Department of Posts, 
New Delhi. 
The Chief Post Master General 
N.E:. Circle, 
Shillong. 

The Superintending Engineer 
Postal Civil Circle 
Yogayog Ehaban, 
Kolkata. 
The Execut.iveEngineer, 
Postal Civil Circle Division, 
Shillong. 

By Advocate Mr A. Deb Roy, Sr. CG.S.C. 

.Applicant 

Respondents 

0 RD E R (ORAL) 

D.C. VERMA, VICE-CHAIRMAN 

By this O.A. the applicant has prayed that she be 

regularised in service in the vacant post of Stenographer 

Grade III with cnsequential service benelits and be paid 

pay in the scale of Rs.4000-6000 with other allowances. 

2. 	Facts in brief are: 

That the applicant has been engaged as contract 

labourer under respondent 4. Service of Stenographer was 

.y. 
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being taken by the respondents through agencies. on 

contract basis. The applicant, as explained,is serving the 

respondents vide Contractors letter dated 30.9.1997 till 

date in the Postal Civil Division (PCD for short), 

Shillong on 'No Work No Pay' basis. The applicant is a 

Graduate and has a Certificate of Stenography. Though the 

applicant has been working for such a long period she has 

not been regularised, so she has approached this Tribunal 

for the relief. 

3. 	The respondents have filed their reply. In para 5 

of the reply, it is stated that there is no vacancy in the 

post of Stenographer Grade III in the PCD, Shillong. It is 

also stated in the reply that as per the communication 

received from SE, PCC, Kolkata vide his letter 

No.16(31)/98/SE-P/Icol/356 dated 11.4.2003 six Nos. of 

posts of Stenographer Grade III under PCC, Kolkata (Civil 

Wing) which includes PCD, Shillong stand abolished by the 

Postal Directorate as per communication conveyed by CPMG, 

West Bengal Circle, Kolkata. The submission of the learned 

counsel for the respondents is that as the post itself has 

been abolished the applicant cannot be regularised. The 

learned counsel for the applicant -submitted that some 

posts are still vacant and even if the applicant cannot be 

regularised in PCD, Shillong due to abolition of the post 

of Stenographer Grade III, the applicant may be considered 

for continuance of her engagement against other vacant 

post. The learned counsel for the applicant submitted that 

she will be satisfied if the appropriate authority 

• considers the applicant's claim for engagement against 

available vacant post and that the applicant would not 

press the relief for regularisat ion claimed in the present 

O.A. * 
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The learned counsel for the respondents, on the 

other hand submitted that so far the present relief of 

regularisation is concerned the applicant cannot get the 

relief, but if for any vacant post the applicant applies 

her case would be considered by the appropriate authority. 

In view of the above, the O.A. is decided with the 

observation that for any vacant post of Stenographer to 

which the applicant may be eligible it is open to the 

applicant to apply for the same and for the respondents to 

examine and consider the claim of the applicant looking 

to her experience in thejob. 

No order as to costs. 

K. V. PRAHLADAN 
	

( D. C. VERMA 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 

1 



IN THE ADMINISTRATIVE TRUNAL 

GUWAHATI BENCH: GUWAHATI 
0. 3  (Ai application under Section 19 of the Central 

J 	. * tIb**I) 	Administrative Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. 	2003 

• 	 hIM 
----- Ms.Madona Francsca Nongram 

Applicant 
-- 

• 	 Vs 
• 	 The Union of India & others 

Respondents 

LIST OF DATES AND SYNOPSIS 

l99Z Applicant passed B.A.Examination. 

199i, Applicant obtain Diploma in 
Stenography 

30 19  —1997 Office of the Executive Engineer Postal 
I  Civil Division, Shillong Dept. Of Post 

Govt. Of India was need of 
stenographer; accordingly quotation 
was invited for supply of contract 
labour on the basis of daily wages 
Rs.90.. 

16-10-1997 Engagement of the applicant as contract 
Labour for the post of stenographer vide 
letter no.16 (8)88/SHPCD/745. 

13-6-99 Govt.contractor wrote a letter to the 
Executive Engineer Postal Division, 
Shillong for enhancement of the wages of 
the applicant. 

34.2002 The Executive Engineer Postal Civil Division, 
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2-3-2000,16-4-2000, 
2-6-Z001,19-6-2001, 

11 
2-2001, 

18-1-20011 1-3-2002. 

Shilong vide his no.23/WO/PCD/SHJ2001-
2002 enhance the daily wages of the applicant 
Rs.190 per day. 

Renewed of contract work in respect of 
stenographer time-to-time and extended 
the contract period by the Postal Civil 
Division, Shillong. 

8-7-2tJ02 

13-6- 002 

2- 1,81002 

The Executive Engineer Civil Division, Shillong 
Shown in his official correspondence regarding 
Position of engagement of contingent paid worker, 
In the said report no particulars of the existing 
casual workers were shown as on 1-6-2002. 

Representation applicant for regularization of her 
Service as stenographer grade UT. 

The Executive Engineer Postal Civil 
Division, Shif long strongly recommended 
The representation of the applicant for 
regularization of service. 

t 
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DISTRICT: MEGIEIALAYA 

H 	 IN THE ADMINISTRATiVE TRIBUNAL 

GIJWAIIATI BENCH: GUWAHATI 

(An application under Section 19 of the Central 
Administrative Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. C9 2003 

MsMadona Francisca Nongrarn 
Applicant 

Vs 
The Union of India & others 

Respondents 

INDEX 

1. Particulars 
	

Page Nos 

2.4plication with Verification 
	 1-6 

3.Annexure No. I &2 

The photo copy of the B.A.pass mark sheet and 

steziography diploma of the applicant 

4.Annexure No.3&4 
	

- ' 

The photo Copy of the letter dated 30-9-97 and 16-10- 

5.Annexure No.5& 6 	 \ \ 
Photocopy of the letter dated 12-6-99 and work order 

dated 3-1-2001. 

6.Aiinexure No.7 series 	 - 

Photocopy of the letter dated 25-3-2000,16-4-2001;29- 

6-2001 9 19-9-2001,26-9-2001,10-12-2001,18-12-2001 1 11- 

3-2b02. 	 z..\ - 
'- - 

iama 	 - 	o 2. 

kc 2-- 

Notice 

Filed by (S SEAL) 

ADVOCATE 
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IN THE ADMIMSTRATWE TRIBUNAL 

GIJWAHATI BENCH: GUWAHATI 
(An application under Section 19 of the Central 

Administrative. Tribunal Act, 1985) 

ORIGINAL APPLICATION NO. 	2003 

Ms.Madona Francisca Nongram 
Applicant 

• Vs 
The Union of India & others 

Respondents 

PARTICULARS OF THE: Ms.Madona Francisca Nongram 
APPLICANT 	D/O Mr. ,H. Nongram 

R/O-'La I Jong'Lawjynriew 
Lumbasuk near C R P F Campus 
P.O.-Nongthymmai, Shiliong-79014 
Presently Working as 
Stenogapher, Grade-Ill through Contract 
Labour under Postal Civil Division, 
Shillong, Meghalaya. 

PARTICULARS OF TFIE: 
RESPONDENTS; 1. The Union of India, 

Represented by the Secretary 
To the Govt. of India, Ministry 
Of Communication. 
Department of Posts, 
New Delhi-- 110001 

The Chief Post Master General, 
N.E. Circle, Shillong-793001. 

The Superintending Engineer, 
Postal Civil Circle, 
Yogayog Bhaban, 
Kolkata-7000 12 

The Executive Engineer, 
Postal Civil Circle Division,, 
Shillong-73 9001. 

Respondents. 

1 PARTICULARS FOR WHICH THIS APPLICATION IS MADE: 

This application is made praying for a direction upon the 
respondents for consideration of regular appointment I absorption of the applicant 
in the existing vacant post of Stenographer grade-Ill in the office of the Executive 
Engineer Postal Civil Division, Shullong. 
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JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the application is within the jurisdiction 
of the Hon'ble Tribunal. 

L1MTTATION 

The applicant declares that the application is filed before this 
Hon'ble Tribunal within time limit prescribed under Section 21 of the 
Administrative Tribunal Act, 1985, 

FACTS OF THE CASE: 

	

4.1) 	That the applicant is a citizen of India and is presently serving as 
stenographer grade-Ill through contract labour under the Respondent 
No. 4 since 16-10-97 continuously till date. 

	

4.2) 	That your applicant is a bonifide local resident of Shillong, she 
passed her B. A. examination in the year 1992, she had also obtain 
diploma in stenography in the year 1993.That the office of the 
Executive Engineers Postal Civil Division, Dept. of Post Govt.of 
India was in need of a stenographer during the year 1997, 
accordingly quotation was invited for supply of contract lab our for 
post of stenographer on the basis of daily wages at the rate of Rs.90 
per day. Which would be evident from contractor's letter dated 3 0-9-
97. Thereafter candidature of the ap1icant was accepted for the post 
of stenographer as contract labour w.e.f. 1-10-97 on no work no pay 
basis. Such engagement of the applicant as contract labour for the 
post of stenographer would be evident from the letter bearing No.16 
(8) 88/SHPCD/745, dated Shillong 16-10-97.The applicant 
thereafter continuously working as stenographer grade-Ill since 1-
10-97 on daily wages basis. 

The photocopy of the B.A. pass certificate 
and Stenography diploma certificate of the 
applicant are annexed herewith and marked 
as Annexure No.1 and 2. 

The photocopy of the letter dated 3 0-9-97 
and 16-10-97 are annexed herewith and 
marked as Annexure No.3 and 4. 

4.3). That it is stated that on 19-6-99 Sri.H.S.Nongbri the Govt. 
contractor wrote a letter to the Executive Engineer Postal Civil Division 
for enhancement of the wages of the applicant due to rise of price level for 
essential commodities. However Executive Engineer vide his letter 
bearing No.23IWOIPCD/SHI2001-2002 dated 3-1-2002 enhance the daily 
wages to the extend of Rs. 190 per day. 

The photocopy of the letter dated 12-6-
99and work order dated 3-1-2002 are 
annexed herewith and marked as 
Annexure No.5 and 6 

4.4). 	That it is stated that on different occasion, after a regular interval 
the contract work in respect of stenographer, driver and wheelman used to 
be renewed time to time and some occasion the contract period used to be 
extended by the postal civil division, Shillong and in the said process the 
applicant is still working as contract labour in office of the Executive 
Engineer Postal Civil Division, Shillong, this fact would be evident from 
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the various correspondences which took place in between the contractor 
and civil postal division vide letter dated 25-3-2000, 16-4-2001, 29-6- 
2001,19-9-2001,26-9-2001, 10-12-2001, 18-12-2001 and 11-3-2002. 

The photocopies of the letters dated 25-3-
2000, 16-4-2000,29-6-2001,19-9-2001, 
19-9-2001,26-9-2001,10-12-2001,18-12-
200 land I 1-3-2002are annexed herewith 
and marked as Annexure No.7 series. 

4.5). 	But surprisingly when the Executive Engineer Postal 
Civil Division, Shillong shown in his official correspondence regarding 
Position of engagement of contingent paid worker/ casual labourers, in 
the said report no particulars of the existing casual workers were shown as 
on 1-6-2002 vide his letter dated 8-7-2002 where as the present applicant 
in fact working as casual labour on contract basis, therefore Executive 
Engineer ought to have shown the name of the applicant as casual worker 
as on 1-6-2002, the arbitrary action of the Executive Engineer is made to 
deny the legitimate claim or benefit of the present applicant. 

The photocopy of the letter dated 8-
7-2002 is annexed herewith and 
marked as Annexure No.8. 

4.6.). 	That it is stated that the applicant has been engaged in the post 
of stenographer on contract basis and the work entrusted to the applicant is 
of permanent nature as such there is a requirement of regular stenographer 
in the cadre of grade III and the applicant came to learn from a reliable 
source a sanction post of stenographer grade Ill is available and the same 
is vacant in the postal civil division, Shillong against which the applicant 
is temporarily engaged on contract basis by the respondents with the sole 
intention to deny the benefit of the regular pay scale ,other service benefit 
available to the regular stenographer and also with the intention to deny 
the benefit of absorption on regular basis, as such the said action of the 
respondents is highly arbitrary, illegal and unfair labour practice. 

4.7.). 	That it is stated that the present applicant being a contract 
labour discharging her duties like any other regular stenographer and she 
is attending office regular and working full time work since October 1997 
without any artificial break, but she is being denied to the benefit of 
regular pay scale and other allowances the said action of the respondent is 
highly arbitrary, violative of principle laid down in Article 14 Of the 
Constitution of India. 

4.8.). 	That your applicant further beg to state that in view of her 
long service on contract basis and also in view of the fact that a regular 
post of stenographer is still exist in postal civil division in Shillong, she 
acquired available legal right for regular absorption to the vacant post of 
stenographer grade-Ill in relaxation of recruitment Rule being in service 
candidate. 

4.9. 	That your applicant submitted a detail representation to the 
Respondent No.3 throUgh Respondent No.4 for 	

th 
regularization of her service as stenographer grade III on I 3 
July 2002, said representation of applicant the forwarded to 
the Respondent No. 3 by the Respondent No. 4 i.e. Executive 
Engineer Postal Civil Division, Shillong strongly 
recommended her case for regular absorption vide letter 
No.16 (8) 88/ SHPCD!610 dated Shillong 2-8-2002,where in 
it is specifically stated that a post of stenographer grade -III 
is still exist in postal civil division , Shillong as per letter 
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dated 1-3-06 indicated in the recommendation letter dated 2-
8-2002. 

The photocopy of the representation 
of the applicant dated 30-6-2002 and 
recommendation dated 2-8-2002 are 
annexed herewith and marked as 
Annexure No.9 and TO. 

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

For that the applicant has been engaged as full time contract 
labour against the existing vacant post of stenographer gradelH. 

For that the applicant is working on casual / contract basis for 
more than five years as such she has acquired valuable legal right for regular 
absorption in the said post of stenographer grade III. 

For that the applicant has been paid wages much less than the 
regular stenographer are enjoying in the Central Govt. Offices, thereby she 
has been discriminated in the matter of payment salary / wages. 

For that the applicant has attained required eligibility for 
regular absorption for stenographer grade III. 

For that the post which the applicant is engaged in contract 
basis is sanction post as such there is no difficulty on the part of respondents 
to absorb the applicant on regular basis. 

For that the case of applicant deserves to be consider for 
regular absorption in relaxation of the recruitment Rules. 

DETAILS OF REMEDY EXHAUSTED. 

The applicant has approached the Respondent No. 3 and 4 time 
to time with a prayer for redressal of his grievances and exhausted the 
remedies available to him. 

MATTERS NOT PENDiNG IN ANY OTHER COURT OR TRiBUNAL: 

The applicant declares that she has not filed any application, 
writ petition or suit etc.regarding this matter in any court of law or 
Tribunal and no case is pending before any court. 

8, 	RELIEF SOUGHT FOR: 

in view of the facts and circumstances narrated above, the 
applicant prays for the following reliefs: - 
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 That the Respondents may be directed to 
regularize the service of the applicant in the 
vacant post of stenographer grade III witl 
all consequential service benefit. 

 To difcfthé Respondents to pay minimum 
of the paycaie of Rs.4000-6000 with other 
allowances including D.A.at least with 
effect from the date of her initial 
appointment with all consequential monitory 
benefit. 

 That any other relief or reliefs entitled by the 
applicant and this Hon'ble Tribunal fit and 
proper. 

9L .INTERIM RELIEF IF ANY PRAYED FOR: - 

That the applicant prays that pending disposal of this application - 

 That the Respondents may be directed to 
regularize the service of the applicant in 
the vacant post of stenographer grade III 
with all consequential service benefit. 

 That the applicant may not beousted from 
service and be allowed to continue in the 
post of stenographer grade III till she is 
given regular appointment in the interest of 
justice. 

DETAILS OF POSTAL ORDER: 

Postal Order No. : 	 IPO No.ji072500/ 

Date of Issue. : Dated 20-3-2003 

Issued from: : G.P. 0. Guwahati 

Payable at : Guwahati. 

LIST OF ENCLOSURES.: 

As per Index. 
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VERIFICATION 

I, Ms.Madona Francisca Nongram DIO Mr. H. Nongram 

R1O-'LA I Jong'Lawjynriew Lumbasuk near C R P F 

Campus P.O.-Nongthymmai, Shi11ong-79414Presently 

Working as Stenographer, Grade-Ill through Contract 

Labour under Postal Civil Division, Shillong, Meghalaya.do  

hereby verify that the contents made in paragraphs 

14,3,4,5,6,7,10 and 11 are true to my personal knowledge 

and paragraph 5,8 and 9 are believed to be true as legal 

advice and I have not suppressed any material facts 

DATE: 20-3-2003 

PLACE: GUWAHATI. 

Signature of the Zlicant 
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• THE INSTITUTE OF SHORTHAND  AND TYPEWRITINS, 
NONGTHYMMAI SHILLOflG- 1 4 

§ ••• 	 (Cleared by the Directorate of Employment & Craftsmefl 

§ 	 Training, Deptt. of Labour, Govt. of Meghalaya vide 

§ 	 their No. DET (M) JT-1 5/83/45/4579 dc. 5.5.1 991 ) 

§ 	 .• 
CERTIFICATE OF EFFICIENCY 

This is to certify that ....... ............................ 

• 	spndaughtei 	 has attended full 

§ 

	

	
course in Shorthand / Typewriting in this institute. Ile I She has been tested and 

found qualif1ed to receive a Certificate of Proficiency in Shorthand / Typewriting and 

§ 	 speed f 	 and attainded a  

words per minute respectively. 

7 /She is known to me. for sometime past and during the period of 

Training, b/she has been found to be  

§ 	 - 
 

,. , 	
( . 

NorLgrie1g) 

Dat? /0? 7 J 	 INSTRUCTOR 

NX 

1' 

§ 

§ 
§ 
§ 
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3ppOr i'Ofl(th3nrnai,  

16h111on-793014. 
'-ii 

f ) thJat noii the l/ 10 / 97 

	

• 	 S  

• 	 Subicct._ Coatrt LabDur m tc pot of • 	 .tCflO:raphcr0 

Dear 	 S-S 

Thu Contract Labur2or the post ol i6texlo6raphar, is horeby 	
t • 

aceeptod by the unclersi6nod 'r1Oi. 11097 @ Iis. 90/.-(Rupoes ninety per day 
on no work no jay buzi. 	 I 

You uru rOciuostoU to kincily give detai1 OL te pozOil wi4fl 

you will dulioL £0i i3riin., in this otlice, 	- 	 • 

tours 	thi'uay, 

• 	 S 	
f•• 

• 	 \C 	 ( t.• 	1JWi) 
Axocutive injnoer, 

2oztl Civl Division, 

	

kiillon. 	- - _•7d 

kO 	to - 	 • 
1 The Jccunts Oi1'icer, Postal Civil Division or inroixnation6 nJ 
2 The Uad Clerk. 

3. The concerned i'ile 0 
 

• 	S 	• 	 • 	
xotive nineor-.. 	(• S 	 • 	

• Postl Civil Divicion, 
S 	 ShjliOL1. 

S • 	 S. 

)/S1/i'i0 P•tI 115-3- —12-4•-2,O3,OOO p• 	
• 	 / 	S 

S 

	

	 5 

SS 



uD a 

. •t  •,............ 	- 	. , 0 

6. • 
- 	 c'-'---' 1- 

I 	I 	 t 

I 

:J. 
- 	•-.' 

--- '-' ; 	 .-,-- 

231 

ilL S. NONGIII 
Govf.Reld,,C0nta't Class I & Order Suppliers 	• 

UPPER ONGThYMMAL SHIL' ONG 793014 	 . 

Ief. N6...

Date 	 y 

• 	 • 	
.. : 	 . 	 . 	

•. 

Il 	 To 

11.o. 

I 

u1oct' 
Ct,1'Ct 11)? ncr .  tho Pt o 	 u& 	. 

14' 

• 0 

	

to 	1ttor 	atod  

ut 6:1ted atWO .. 

1a tti2I COJtOCttt 
it is stixtrA. that 

aD aaiA 	
XQ 	'! 	

1A 	tabi1U 

-I'or iDo  that • oo jøar o tho. a 	ratf18 V.ic 	rø rtx 	at 

tho ti,!t 0j 	
uo t the r'2 	i rtC'3. o aU 

c0gtt1.C3 'cEt the 
osaU. . o4a toy aro 

fr . 	
oL 	 QCO Ta 1 'O 

- 
to 

ChaCC t 'iiagoS o 	aaIA 1Q'1 to a rcaab10 1cvo. 

-: 	;. 	. 	. 	.- 	. 	. 	. 	.• i- . .. 	 . 	. 	 - 

tr 

.IIi1 I 



•-•--•--••—•------. ________ 

;r Supplying labour(3kii1ld/ 
—i 

• 
urnkilied as requir4) 

for working under Pöatai 
Civil DiviBion., Shill4r 
for Lhe pot 	a 	follows 
(Payment to be made for 
each labourern per each 
workinj 	dayzP 

\Ti I) 	3tenorapher 	1. 
• 	 • 

Each prnon 
Person.oer working  

day 	ps. 

 • 	Eriver 	 ii Eth .prsOn 
Per8on • per working 

• day. 

III) 	1theelzafl pervarking 
?crion 

Ps.123/- 

•,• 	, 	 •.• 	 •-• 	• 	 :. • 	I 	.1.• 

1 . 

(;> ) f,/c/.I/x\ ('J -!' 	 ( 	)•(_ 	•_ •__ 7 / 	/ 
/ 	 A 	 I 

• 	/4 'v 
- 

Mme of work :— Supplying labour for working s Stnographr, t'ive 
and 1ee1man under Postal Civil D1.viaiori, Shillong. 

P.W.0:11  
GOVERNMNT OF INDIA 

PUBLIC WORKS DEPARTMENT 

WORK. OIRDER 	.•• i)ivi;rin t 4V 

131 Itiit 	 Subdivijn Postal Civ5i 
N 

: 23/wO/?c/1-I/0 2/ 
	03.01 .2002 	Sub-vn.t1.Oflge 

• 	 •._....JL 

wit iiiiltt 	ilIiliV/tjiVtiii t o 	 1. Eozon chTotri. 
lu IH lx,uJi 	per conthiium on the rovwe 	 intt .  prM.'' 4)Po.- 

	

1)':6ptionwok 	 tLtitl 	at 	Aot. 

r.1 

Executive Enn 
Fk3ti Civil ttvisibn 

hillOz 

//. 	/ l• 	 / 	
•: 	 •. 

	 I 

MN / tit 

I1 
L. 	". 

- 	
l 	I -xccuti /. Tctgihcc 

Posttl ( •i. 
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Govt. Rcgd. Contractor Class I & Order Supplier 
Upjcr Nongthyrnmai, Shillong - 79,3 014. 

DATE. 

\ '(1 

- F 	- ,LF. NO.......................... 

.1 

AO1 )9 Phone No. 231679 
226023 

TO 

S 

3ub: 

The Executive Engineer 
Postal Civil Division 
Shillong-793 001. 

Contract StafCzfor ',*I,-Ie post of:3tcro,1rivex and 
Wneelman. 

Kindly refer to-my letter no.Nil dated 13.06.99 
on the subject cited ab3ve. 

this connection I have learnt that Office of 
the Chicf.Postmastr Qcncral,N.E.Circle,Shiliong is paying their 
daiLy rated Madoor on the basis of 13asic Py plus D.A. Of the 
post on which they are working.Eu.. in your off ice, Steno, Driver 
arid Whecimaii are paid on the basis of contract rates.The afo-
resaid stafl's hav,e been working in your establIshment for more 
than- two years.Die to rise in prices of all cornmo.ities of 
ssentia1 good3 they are pressing hard for.the payment at par 

with 'the:.daily r.ted 3tafl's worki.ng,in CIrcle Office. 

ThercThre,you are requested to kirdly consider. 
the case and pass Qrder for payment at par with the staffs X.  
working in Circle Office. 

DiLted 25.07.2000 • 	 . 	Yours aIthfully, 

• 	 .. 
(H.S.NONG3RI) 	- 

• 	 . 	 .. 	 . 

- 	. 	 I 



DEPARTMENT OF POSTS: IND1A 	\' 	

( 

OF TIlL EXECU I'1Vi ENG1NELR POSIAL CIVIL DIVISlN 

JllLJ1QNG-793oo1 

/ 6(8) SI1IP(;D/S) 	 Dated at Sli illong the /( /04/2001 

/ 
/1 	Sri H.S. Nongbri 

Upper Nongthymnuti 
// 	 Shillong - .14.  

Tji 
Sub:- 	Rcncval of con tract in respect. of Stenographer, Driver & 

Wheel nian 	 . 	 . 	.•.• - 

Dear,  Sir, 	 . 
i' 

The Contract labour for the losts of Stenographer )  Drirand Wheelzu an 
is hereby renewed for aperioJ of 89 days w.e.f. 1.4200 Ito 28 2001 attlic existing 
rates 011 110 work 110 l)Y basis. . 

S. 	 Other terms & conditions will remain same as previous order. 

This is for your in form ation aiiil'ii ccessary action p lease, 

wl 

Yours faithfully, 
0 

/ 
• 	R.1.Gango.padhyay) 

Executive Engineer, 
S 	 .Posia1Civi1Divsion, 

• 	 Shillong. 

Copy to: - 

The Accounts Othc'er, Pcstal Civil..Division, Shil..i& 
The Bead Clerk, Posh.! Civil Division, Shiliong. 	 . 
'ilie Assistant Eninec'.r Portal Civil Snb-Divirnoii, Slnllori. lie i reijuesled to monitor the 
wuikiug ci Driver nid Wheelniau & report. 
Concerned File 	

.-. 

- 

Shillor - . 

.1,• . 

'S 	 - 	 . 



I .  

c()I IR 	IiL)Otir ; ,or I1C post 	l 	'eiurapher. 
Drkler and Wlicelivau is hcrb' extended for a period of S9 days 
we, I.. 294-200 I to 2-9-20() i at, ibc 	im rates and on the same 
tertim aiid eund IlODS is preVious ordei. 

• 	1 his is ir your inirmat in and necessar\ action 
jtcase. 	 S  

• 	
Yours.IaithluIIy, 

• 	 Executive Engineer, 
Postal CJViI (1IVI.SiOfl, 

Shilluiig. 

(opy 
 

for intoiniahon to: 

I. 	the Aecutints ( 4liee1, I'ustal eiiI diviiini. SIithi. 
• 	2 	1hc 1 lead Clerh.. Postal Civfl di vision, h ii tung 

3. 	I he AWL EmLiiheer. Post ii C ivil Division ')hilIonc' I Ic is 
iet1ue1ed to, iiit uii u the wuik lig of I.)ii cc and Wijeelman 

and subniil the d u chad Ofl monthly basis to the undcrsigncd 

ii' 	c(cs:try :1C11411 :ii lIHS CuLl. 

Executive eiijneer, 'c._- 	Di".ision, 

g. 

------ 	 •5 1 

WAX 

DEPA!fl'MILN I' OF POS'1S (INI)IA) 
:.Q/() 1'F1I EXECUTIVE E1 INEER: PO'I'AL CIViL i)IVISION: 

.1 	 SHILLONG-1. 

No 10 (8) X X /SFiPC!)/ 	 Dcd atShi1Ioii2-200t 

l(.) 

Sn 1-I. S. Nonbri. 

Sliilloilg 	1.I. 

Sub: - 	iXtensR)n ol. enntracl in uesicet. 1 Sic 	r:i1hci, I)ivcr 
and Whcclurui. 



-r- 

/ 

'yl 
I To, 

J/ 	 .. 

(342) HI .  
'./ 

v 
L)aIc'I ill 4S1Iii1OJli', 1I 	4S'iikinb'r. 2001, 

/ / 

..;, 

The .CxL'cutive L?izgiizeer, 	•.Cj•( 	•,.. 0 

Postal Civil Divisoiz, 
S/u/long. 

Subject- Contract Labour for /• postv of Stenographer, Driver wid 
J'Vhee!uian. 

Reference:- Your office letter No. 16(S) SS/IiPCD/$ 78(A) dated 29-06-01. 
4. 

.1 

ljflj rtfetencc to Your letter staler! above, I express my 
grtithiak' to you for extending the Contract for .VUj)j1P of laiwur for 
posts of Steizograplwr, Driver and W/zeelintiiz up to 25-0.9-2001. But, 
,wtwoulal.ile círciiinvtances have rendered it enipossthlc for me In continue 
in lime said con/tad. Ileizee, mM/icr exlenswiz of the co IL/PUCE rifler the 

exk'mu/ed th:Ie i.e. rifler 26' -1)9-2(101 ,i'ould ,w/ he J)o.sw!ble for mite. 

I 1/U'rfOtC Izumlily requeSt yall 10 lcindlp tC/C(ISC iiieJroni the 

COil!? (I cUtout 26-09-01 oiz,vards. 

x: 

\2 

For which act of/cinthiess I slut/I renuthz ever grateful to you. 

1 inuikuig you. 

• Yours f aithfu lp, 

'4 	1Qfz:r .' 
(11.5. Noiigbri,) 

Conilirelor 

Copj' to :- 
1. 	The jlSSLVltlll.0 Euigineer, Postal Civil Sub I)ivisioui, Sbi//oiig 

0 

Nong 
(,,/ti,e1i,r 
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DEPAWI'MENT OF POSTS (fl'D1A) 	 V 	V  V V 

	

V 	I i;o-TIIE EXECUTiVE ENGINEER ;; POSTAL CiViL DIVISION;;  

	

- 	/ 	 - SI-IILLONG-1  

	

V 	 - 

/ No 16(8)8/SI1PCD/ 61 	 Daicd at S1ulIon 

/ 
/ 

I 

- V  

Sri J. Saha. 
Assistant Engincet', 
Postal Civil Sub-Division. 
Shitlon. 

('tract 1 _ahoui For the post.s of.sictio,itpher, 1)river and 
V  \Vh lua' 

Kii.dly icier to Sri 11. 5. Nooghil, ( inLraetoi' letter No. N IL 
(hIed 19-9-01 on the subject cited above. In this rcgwrd, you are requested to 

call (Ittolation i lp ill ed l atcly for thC l)S!S of sten: 
V 

•aphcr, Driver and 
Wheelivan w.e.L 27-9-01 for the coming 99 (Eighty-nine)  days and forward 

the SIi1C to thiS ollice lot neeeSSaY action by this end, 

].nclo:- Xerox copy OF the letter reccived from 	- 	
V 

II. S. Nougbri, Contractor, for ready 
reFerence. 	 - 

Executive Engineer, - 
Postal civil Division, 

V 	 V 	 Shiliont!, 	 - 	 V 

V 	

V 
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/ 	
DEPAKTN4ENT OF POSTS (INDIA) 

/ 	
O/o TIlE EX1.CUfl\'E ENGiNEER :: POSTAl.. CIVI l. DI\'ISJON:: 

• / 	
S}11T.11 IONG -1. 

L)ed at S1,111 o l lp .[2/•.1 
/ 

/ / 
I 

/ 

• llie /\SSISIIOt I1eL 

I'sl;il : I\.il SUb-1)IV1SU)fl. 

ShuIlont,. 

Sub:- 	EIICAIL 
ol Stei grapLlef, Driver and \Vheciman.  

AS 
the period of9(LigbtY mIle) days will expire alter 24-1 2-(' I. 

you ice cqttCstC(l to call 	
fresh quotattn and submit the same to the 

uIl(ICJSLgUC't for doing jediul by this e;d. 	• 

This may be tieatcd as most urgent. 	•k - 

ExcetiliVe 	ineer, 
Postal Civil l)ivisiofl, - 

I, 



/ 
. 	. 	. 

i: 

	

' 	 DEPARH OF POSTS 	 - 

F10E OF I ASSISTA 	GER: :POSTAL clv" S-DISION 

Si-ONG 	 S.  

f0:SS
D/1QU0t0fl169 

	

	
Date:18/1 V2001 

F 
 

ON/  Secd quotations arc invited by the Msistaflt Engineer, postal Civil Sub-DivisiO 
Sliillong on behalf of ffie. President of Lidia, from authorized colthact9rs for the works 

givfl 
below - 	 .. 

	

Sflo 	
I 	fl1eof\\tO1  

1. 3upp1yin hbour for working a Stcnoapher, Driver and 	
eelman under Post' Civil 

The quotaUOfls will be 1ceivcd in the office olthe undersiwd on 19-12-2001 
UP tO 

15.00 hours and will be opened on the sWilc da at 15.30 hours. 

QuaittY 	 i 	'i0cco1nileuon 

Aper schedulO atIRcllcd
.- - 

as the right to reject or accept 

/ 
Aasialarit Engiri 
Po;ta1 Civil Suh-i-."fl- 

Copy UVL The EccutiVC EngiicCr. Postal Civil Division, Shillong 
2.fle AHtt. Eiigiueer (MCW)/O the ChicfPo511fl 	

Genera1LE. Circle ,hi1long 

'ilie Acstt. lineer, 1.sSNL Civil SU1)-1)iVfl"lh, Shillon 

The Junior Engineer, Postal Civil Sub-DiVii0", Shullong 
BOARD  

Assistant Engineer 
Postal Civil Sub-D,1Vit00, Shillon8 

Cr 

CONDfl1ON:- 

I. 11e Assislant 	
ineer, Postal Civil ub-DiViSt00, Shullong h 

any or all the quotal.iQflS without assigning any reason thereof 
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/
rjEPARTMNT OF POSTS(NDA) 

/ 	/' 	O1t'IC1 U T1i1 1'd (i.i1 1\ E Li\G1NLI' R 1'Q11, C1\ IL))I\ 1SiO 
0 	 •00 	 0 	 . 	 . 	 0 	

. 	
.. 

I. ,  wq_

SHILLONG. 
.0.;.. 	 :,.. 	 . 	..; ..  

r 	 I 	 I 

(8)Si1 	 1) kd .it Shi 	g4 Ucfl /3'02 	' 

/ 	to 
1 	 . 	.: 	 :; 	 . 0 	 • 0 

1 

/ 	 I h.. Assicl:mi I iiicr 	 I 	
t i - 

s al (..,vi I S 	-I ) I V$S14 ,fl 

I/f/f 	 ')IIIII 

• Sub:- 	1,11wnient ol. SlemgrapIer and eIchi r'WhccIn1in. 

0 /  

As thc period of S9(!ighiy nine) days vLe;pire 
)"ou are reiuesled to call fresh !uolatIon br dnaemeni. ol Sten 'rapher 
•and. L3e1'Jaulv;heelnian(Sri L.Deka) and 'ubit the aine Lu Lhe u iicd 
fol - ' e.10111o,  i i c need lul at this.c1id.  

I h nii'y  Ui., [IL1tCd 	nost ur,ni 

: 0  

i.xu1Rt 
11( ).tal Civ.l .1 i vision 

	

Silillong. 	.' 	
0 

0 ••  • 0 	 - 
• 	-- 

0.1 	 0 S ......,. • 	
:- 

r 4  

- 	- .....0 	. 	•': 

• 4 
O 	 . 
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	1 Al!) \k'OVI I I' ( A 	AL 

/ I 	
I 

/ 	

• 

(a) Casual Lahourcfs 
0 	 P.osiio' as on 1-6-2002 	.• 

c;isual 	lahowels \ eatIal 	labmtrcS casual 	lahoufeYs lahoureis cnacd 

app WVCd • 	tar ap)rO'd 	• for engacl 

• 	
eCflCtlt 	

2 fl1Cfll 	 - 

(b)ContngCfl Paid Stall 	- 	 • 	 • 
No. 	of 	full 	

time No, of part time No. of full lime No. of pi time 

	

• 
0 	 COfltIu1CflI 	pl 	LII Ct,tU1fl 	paal eontiflg 	paid I conliilgcflt 	paid 

approVed br ci 	ement stall appl()VCd br s1811 eflLaLC(I 	stall CaC(I 

0 	

• 	NIL 	
\ 	

3 	• 	NIL 

- 

- 

Ec,uLVC EnginCr, 
Postal Civil Division, 



- 

0  rA 

•1.•. 	 1 
k 

4 
The Superintending Engineer, 
Postal Civil, Circle 

.' 	KOlkata_12 

(Through: - Executive Engineer
,  Postal Civil Divj5 

Sub: 
- 
	

In the matter of 
ii 	

regular Grad .- 	
, z

ation of my service as Steno 

eSpected Sir, 

With due respect and humble submission, the humble 
etitjoner begs to approach your honour as under: 

- 

I was appointed as steno Grade III in your Office wef 6
.10,1997 vjde appointment order no 16 (8/SHPCD/745datd 16.10. 997 Cofltr 	basis 	 my 	tfl 	 of Svj& I hiie Omed my duty with full devotion and there is 

no any adverse report 4ainst me. it has been known that there is a sanctioned post :enograph 	
Gr-III in the Postal Civil Division, Shillorig 

	
of 

 

It is needless to mention here thatmy old paren have 
tired from their service and the small pension is 

 family.As I am the only earning member and suff no suffjcj iit for 
isi:.i 	 ering from financial 
ncture of life. is not Possible for me to take care of my old paren

ty 	this 

Therefore I request your honour kindly 	
c ulpatheticaily and regularize my 	 ase 

family will be grateful 	
service as Ste 	

Consider my 
nographer Gr-III.I and for this act of your kindness. 

, ( 

L.J. pJ •J.L 

	 Yours faithfully 

)• 

NONGRUM) 
Stenographer Gr-III 
(On Contract) 
PCD Shillong 

- 793 tTH)1 
y to: - 

The Chief Postmaster General, North East Circle, Shillong. 

The Chief 
Banga1or, 

. the  
V 

(Mhn0NH4  OHoRuM) 

(VAO 	(0 2 
)fr  ShiIlo*g 

\'V \) 

.) 

il#—e4 L 
fr=Lr0 

--'C 

e::~p 
~'j 

Engineer, Department of Posts, South East Zone, 

IC- 



f 	i 

01 POSUS :: 
()J.IJCl 01 'filE E .\ ECII1 lVi lNG INI ER 	lO'FAl. ('IV Ii I) 	!SW N 

SJ1Ji1.1ON(i - 793Qill. 

No: 16(8)88/S1-1PCD1 t e 

Im 

l)atcd at Shi!l<ntg I bc, O012 002 

1 . 

The S tiperiitendiug Ii uginer 
Postt1 Civil Circle 
Yogayo I) hva ii 

(4111 1Ior) 
Kollii1 -- '700012. 

Suli :- 	Jtegubi'isiion of ervicc 	Stenorpher (ruJc -UI in f'. in 

Sn1. .I1i nni NonIuITI. 

I am encIoing herew ith a copy of the rcpreseflt1iRU i". c i . , d 

by this office from Suit. M adon iia Nongruni which is sell' explmi thn v. 

the records of,  this oflice, it s seen th at the apphcaut VaS cii aed w iii .1U\ 

by the contractor Shri 11.S.Noiigbri. Sb illong 	793014 on COIIiIct H.i 

the year 1997. Subsequently with the chuigc of the contractor now 
being engaged by Shul I'oson Chetri. 

Considering the service of Stenographer which is' verb' essetta1 

in day-to-day routine nUicial work her case 	is recoin iii iid:d 	lii 

CO uisideration if deem ed lit. 

in thiS CO U tieclioti, it is ni en tinned lb at re tent o ii of [he n 

1(one) No. Stenographer (Jr-ill exist 11 -  this division as pr your letLi 

No: 16(5)96/SE(P)/ K U L128 I dt. I 3(16 which IS upto (l period 

Enclo :- As abovc. 

MN!- 

	

Y. 	: 	.t'• 
- 	 •: '-.• 	 :•. 	 '  

3 1 02- 
i sc'. UtF 	i': !O!Jnc 'ft 

VO Div '.''' 
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IN THE CENTRAL AINISTRATI VB TRIBUNAL 

GUAHApI BENCH S35 GTJAHApI 

O.A. NO. 52 OF 20 

Ms. Madona Prancisca Nongram 

	

.,... 	2ia_. 
Vs 

Union of India & Ore. 

	

•..•. 	espondens. 

In the Latter of I 

Vritten statementibm1tted by the 

respondents. 

The humble re spondent a beg to submit the pam isø 

it ten statement as f011Ows 

1 • 	 That with regard to paras 10,  2 and 3 of the 

application the respondents beg to offer no•cowments. 

• 	 That with regard to the atatenent made In paras 

.1 & 4.2 of the application the respondents beg to state that, 

ie applicant has been engaged as contract labour under the 

spondent No.4 as on no work no pay basis as and when required. 

J3. 	 That with regard to paras 4.3 and 44 of the 

a 	the respondents beg to offer no cornents. 



"4 

40 That with regard to the statement made in para 4.5, 

of the application the respondent a beg to state that as the 

service of Stenographer is taken from the agency on Contract 

basis, so showing such person as caaul labourer does not arise 

in the official corspondoe. 

50 	 That with igard to the statement made in paras 

4.6, 497, 4.8 and 4.9, of the application the respondts beg 

to state that there is no vacancy in the post of Stenographer 

Gr • III in POD, Shillong against which the applicant can be 

regu].arised. 

It is furtinent to state that as per communication 

received from SE, P00, Kolkta vide his letter No. 1601 Y98/ 

SE-P/Kol/356 dated 11 .4.2003 it is clear that 6(six ) Nose of 

' the posts of Stenographer Grade 111 under P00, Kolkta/Civil 

Wing which includes POD, Shil].ong also stand abolished by 
-- 

Postal Directorate as per communication conveyed by CMG, W.B.. 

Circle, IColkata vide No 'Recraiiment/R'8/Annual direct reoTuitment 

plan/abolition of Post dated 28.1.2003 • So long she was 

engaged as contract labour as on no work no pay basis. 

l21!C_ - 

Copy of letter dated 28.1.2003 is annexed hereto 

and marked as Anexuxe. 



6 • 	 That witL regard to the statement Made in pam 5(A) 

to (P), of the application the respondents beg to state that 

the poet of Stenographer has been abolished. The applicant 

was engaged on contract basis time to tiLe by different 

agencies and she has been paid as per rate quoted by the 

agency only 

Verificatioit........... 



I 

OR 
H. 

10, 

	 0 

-4-.  

& T.i 

, 	 Gcvt 	 of f1x e of 

the 	YQ 	 c)v-tQ 	vL&c/ 	
1j_ 

being autborised do hereby solemnly affiiii and declare that 

the statements made in paragraphs / L c_J(of  this 

written statement are true to my kiowledge, those made In 

paragraph 5 	being matters of record are true to my 

Info iiation derived therefrom and those made In the rest 

are humble submission before the Hon 'ble Tribunal. 

And I sign this verification on this 	th day of 

Augu8t, 2003, 

tCv 

Deponert. 
LbleemOve Engineer 
Postal Civil Division 

Shillong- 793001. 



7 

Oepatttucnt 
Officoof the Chief Post3u ;tir UIflcxd, Wc.L J3engni Circle 

Kolhd 7000 :12 	 - 
• 

/44c,

e  
J. . 	i\i.J. 	i1C)tCTJ!I 	C) 	IJit,i 	iltit I 	¶tJ. 	I  

3. 	The A?MG (Staff) , co, I•L:l.I . 

No RectL/R-5/jtrivat I) t rr L k 	I I 	I nI/Ah) I I I Oil 

Dated at Ko.L '1,' t. h-1-,'O() 	 -..... 

Sub: Optimisation of di:i:ccl: .i' - ci:ii i.Ltnoiil; to .:iv.i .lJin LosI:. 

\ 
In 	pursu ice 	of 	I. I 	I.. .1. 	bI:o . 	couiIIilwict Lion 

no, 60-29/98-spfl-i (1?t--X;[ ) 	d;, hod 	I. L• -YM2 , 	'..(.t.I.m1iI Vr.iciiij.e 
uieant for Oirect rec:rui Lmn 	n 11(1 wh . 1 	wc.uc not c:Leti:ec1 by 
the Screening - Cointitittee wi I. 	tol. I,e 	'iii d itp. I'y proitioti.oi -i 
or otherwise and tho:e po.tiLn w.i ........ I:n I ii 	hot, :L:' icd 

...... ...................... 
2. 	- 	W.visjot/tjnjl-w;o 1.1 I: 	l. InI n wld.cti ri to to be 
abolished 	is 	. givi'x 	' in 	LI io 	AIII IcX1,1 i:o . 	I Irct 	of- 
Divisions/Units will -in Liiui to I.:liu ri;:iriios o:C ho o LIice where 
reduction # has 'been made. 	LIiy, W.L.I.J. 	ilso iiiLiiitil:e 	the 
details of such abo:l. :l.tiou to 1.hc 	ul: :i.q tied by iwiie i.e LotL 
by February 15, - 2003 so as to coiiiiiti,iii.Lcata tho 	 the 
L'ostal Directorate; 

 

End. As stated. . 	 3 

Copy-  to 	 S  
1 . 	Shri : R • N o 	iUuar1Ln 	Al)I.. (I::;; I: L 	I:'N ) , 	(20, 	I<o I k.i La wi Lh 

a 	copy. of 	Annexure 	J.OL' 	III 10 I.i11J t.Ioit 	LIfl(.lI icessary 
action. 
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[tmeufflie Unit 	Steno 	rA(l'O) 
Cr.ltl 

I )AI, Kolkata  
,1vi1Wiiig_ 

PSI), Kolkata  

SA 
(RMS) 

i'ttua1aitguard 
(P0) (RMS) 

Cr.l) Mailman 
(RMS) 

Tech. 	I)rvcr 

Supervisor 	(MMS) 

Jr. Jlimli 
Translator 

._.i)_ 

.-...- 

_C1J_ _.@L_ 

. 

. 

 13  
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16 
._JS .------------- 
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North Kol. 	 L. 
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Iarabair ItO 	 I  10 

Mipo'IIt) 

I'SI), KoIkta 

A&N Islands 

 4 	. 

.... 
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Barasat 	 . 

Nadia (South) 
Nadia (North) 
Murshidahad 

NorthlihIy 	_____ 
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